. T CENTRAL ADMINISTRATIVE TRIBUNAL
©o B PRINCIPAL BENCH
NEW DELHI

0.A.No.637/90

New Delhi, this the 7th July 1994 -

. HON'BLE SHRI C.J.ROY, MEMBER(J)
HON*BLE SHRI P.T.THIRUVEGADAM, MEMBER(A)

1, :hrl Bhagat Slngh
- s/o shri R,5.Rauat,
Daily Wage WYorker, |
Deptt.of Personnel & Tralnlng, - C !
Staff .3election Commission,. LT ‘
€GO -Complex, Lodi Road, N.Delhi. ‘ ‘

2, Shri Satyandra Singh’
sfo Shri Jagat Singh : 4 |
Daily Wage Worker, = - : , |
“Staff Selectlon Commission, . e _ A
New Delhi. . ‘

3 Shr1 Bhngdn aingh . -
s/o 3hri Jagdish.Ram
Daily Wage Worker , o
Staff Sekection Commis.sion - ﬁ , o
New Delhl. ' ' o

4o 3NTi Amit Kumar'Sinha
's/o Shri Yasudev Parsad, <
‘Daily Wahe Worker : , |
Staff Selection COmm1351on, . T .
" New Delhi. a ‘ ‘

5. Shri Surender-Kumar
! s/o Shri Kanwar 3ingh, T
Daily Wage Wogpker, ) : , : |
. Staff Selection COmmlSSion , :
‘/ . . . New Delhlo

~ 6. shri Sanjeeve Kumar . |

" sfo Shri Mohan Lal - : |

’ ' Daily Wage Worker, : o

» 4 Staff 8election Commission - « i o
Neu Delhlo : : ‘ N '

7+ Shri Balkar Slhgh
- sfo shri‘Rattan 3ingh ‘ o .
- Daily Wage Workert o S SR
Staff Selection Commission, - l
New Delhi, _ A ~
(By Shri E,X. JObeph, Advncats) - +Applicants
Vs,

1., Unicn of India, through:
Secrstary to Govt.of India, - -
Deptt.of Personnel & Training, ' 1
North Block, New Delhi, ‘ :

2, The Chairman, ‘
Staff Selection CommissiOn," . '
.Lodhi Road, New Delhi. ‘ . .Respondents

(By Shri N,S.Mehta, Advocate)

- ORDER(ORAL)-

~  HON'BLE_SHRI_C.J.ROY, MEMBER(J)




In this case the applicanfs were working

as Casual labourers on ddlly wages with the N
Respondent No.2. The sarv1ces of ths appllcdnts
were diépedsad Ui#h and they have come with a
grieﬁdnce thay their sefdices should Have been
regularlsed 81nce they had rendered contlnuous

service u1th0ut any break as dally wdge uorkerb‘

71
4

2. It is admitted by the learned couns el oF
the respondents that a scheme has already»been

' framedﬁuith'reference to the particular subject

and if the appiisants qualify within the frameswork

dF~thé.Sphema, they will ‘be considered far the
. benefits as conferrsd in accerdance with the
scheme,

3 we'dhoose to dispose of this 0,A, and

direct the respondents to consider the case of

_tHe applicanﬁs and if the applicants are entitled

e . ’ .
to b%?it.in the terms and conditiions of the

Fay ’ .
scheme, they may be given all the benefits in
accordance with the schema, With this direction.

the case is disposed of as ths othér po*nts raised

are not relevant. This -order may bs 1mplementad and

[the ‘applicants may be suitably advised -

éa / / within three months from the date of .issue, No

: S (L
p. 7 _61\41— ' o Q@x*ﬁ
. T. THIRUVENGADAM) (. 3JROY)

Member(ﬂ\ , Member(J)

Alml




